
1.1 29.5.95., 
	 Hon'ble Mr. Justice R.K. Varma, V.C. 

Hon'ble Shri K.D. Saha, Member (A) 

Shri S.K•. Singh, the learned counsel for the 

applicant. 	Heard learned counsel on the question 

of admission. Issue notices to the other side to show 

cause why the contempt proceedings be not initiated aoainst 

them. List this case on 27.6.95. The respondents may file 

counter reply before the date of hearing. kiz Requisites 

are to be filed within 3 days. 
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Member (A) 
	

Vice—chairman 

2/27.6.1995 	Ion vble  r, A,K.jnha, Member (J) 

a Mr. K. 0, ahe, Nnb r (A) 

hri S.K.Singh, learnedcounsei for the 

applicant submits that copy of the showcause has 

been served on him only today ancL be prays for 

time to file reply ter  He further submits 

that this may be Jited for heari.ng on 3rd of July,95. 

The Sr. standing Counsel for the Union of India Shrj 

J. N, Pndey is present in the Court. Let it e listed 

on 3r3. of July, 1995 for hearing, 
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4,7,951 	 - 
H-ont,ble Shri A..iflha, 1emoer(3) 

- 	Hon'blE ihri N. ahu, 

- 	He1ard the learned counsel 	for the 

pationer who submitted that notices were issued 

cause to the respondents as to why contempt .to sho.w
proceeding be not initiated against them and in 

pursuanoe threof th,•  eppndentc have filed their 

show causa-oni3O..l Sja f*thar submitted that 

inthe.preseflt petition the contemners' are Shri 

	

' 	'P.S'.• Nrula,:Chi€f;.GpP.4 Nanagr Teleoiun,dihar Circle, 

Patna, and 	Shri. fi4..Prsad, T.D.M.,RanChl. but the 

'show ca1s.e 	has. .beefl riled on behalf of the 

respondents b.yonE ;5hrV.ipYh.(9a1)0Ptmant 

of Telecom and hedreu ,o9r attention to rule 11 

of 	contempt of Courts Rulss,19929  framed under the 

Central Administrative jripunals Act,, which clearly 

lays'down that the. espo ent may 	file his 

' . 'reply ddly- spppted 	y an. afujdavit on or before 

th 	first date :of hearing o,r uithin such extended 

time, as may be granted by the TribunaJ. 	 At 

'2. 	 Rule 10 of the aforesaid Rules 	
eys 

d.un that unless ordered otharLJisG by th 	
Tribunal

es 

 

whenever a notice is jssueduñdet these Ru 	
' the 

respondent shall appear in person in the c •ase of 

141  
criminal contempt and in person or thrgt • an 

Advocate in the case of' civil contempt 
1it the time 

§nd picice prescribed in the notice andf continue 

to attend on subsequent dates to whic 	
the 

petition is posted* 

the basis of these lega)jP08t10fl 

the pith and substflCC of the content4' of the 



(14.K.6inh'ä) ITs  
Memb er(3) 

lamed counsel 6hr.L ,K,inyh for the peitionar 

is that 	the show cause filed on behalf of the 

respondents is not a proper show cause and there 

is notiig in the show,  cause tO.di45ClOSe that 

Shri V.D. Singh, who tas filed this show cause, 

has been duly authorised by the contemmers to 

file this show cause 	and the show cause 	is not 

an aff.davited 
1 1 

petition, as zequired under the Rules 

of the Contempt of Courts Rules framed urer the Ac 

4, 	 Mr.,N.Pandey,*8fli0r, 	itanding Counsel 

for the Unjn°f India whoi8pre5eflt in Court, is 
-. 	 the 

 

-show 	of t.w respondents, direced to fi'1  

namely, hri 	 Narula,CGMT 	irc, ,Patna, 

and 	
Ranchi, in pp8rafrid1ited 

form ainc the pres8n show cause filed by 1 one 

he 
\JU.Siflh dd 	flO t. Qh0(0 .thsOloS 	that 

has been duly authorised -by the 	cont.aifners to file 

the show 'causel and that - the present show cause 

filed is not an affidavited petition ratera 

verifiCtiOñ has b&n given at ths erØ of the 

petltLon oy said Shri 	 , 	 Le cause Vo 

t'ildd within tuo we8ks.. List thi 	case on 17.7.95. 

(N.5asy). 
" 	Member (A 

o 'L- V .  
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cCPA - 3 0/9 5 

HoiYble 	,K,Sinha, Member (J) 

Hon,b1e Ir, N,Sahu, Member (A) 

We have heard the learned counsel 4hri S. K. Singh 

for the petitioner and the Sr standing Counsel Shri 

J. N.ndey, opposite party  on the contempt petition 

and we have also gone through the show-cause filed 

on behalf of the respor-ents and also the rejoinder 

filed by the petitioners. 

2. 	after hearing at length the learned counsel 

of the parties and gone through the order of this 

Tribunal passed in OA421/95 dated 19.5.1995 and 

the compliance order by the opposite party in its 

order dated June 6, 199.5 contained in Annexure/5 

to the rejoinder petition, we are of the view that 

prima facie, no contempt c 	 by the, 

respondents in comp'1Ince with the order of this 

Tribunal referred to aThove dated 19.5. 1995, 

3. 	At this stage, hoWer, the learned counsel 

for the ptitioner submitted that if the Tribunal 

considers that no contempt has1been cinitted by the 

opposite party, he may be allowed to withdraw this 

petition. 

4 	. 	Considering the submissions of the learned 

counsel for the parties, the prayer for withdrawal 

of the applic, ation is alThwed and this CPA is disrñjssed 

as withdrawn, 

( N.Eahu ) 
Member (A) 
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) 
Nernbe4 (J) 


